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Counsel for the app1jct: Shri J.P.Sharma 

fl
Heard Shri J.P.Sharma Admit. Issue notice 

returnable within 6 weeks. aequisites may be filed 

within a week. aly in rgd to the interim order 

should also be fed along with 
- 	

List thisLaSe on 8th Octe 	1996. 

(i .K .VEM) 
MEMBER (A) I 	 8.1O.g• 

Shri Rai Blj Jh, 5  the C0Us81 for the aPPlicant. 
None fo the respondents 

On the requet made by the learned 
cOufl8l for the 

applicant , the cse is adjoUthed to be listed on3.i2.g6 

for hearinc on adissjon. 

tc  

(D. Purkayastha) 

Man ber (J) 

H 



CA - 389/96 

4./ 3.12.96. 	Shri Ucutam nose, the moxn learned counsel 

for the respondents preys for si weeks ime to file 

written statement. Time is allowed. Rejoinder, it. any, 

may be filed within two weeks therea±ter. List' on 

22.1.97before the D. Registrar for can1 tion hf 

records.  

(V .N. Mehrotra) 

Vice.cheirmafl 
/BS/ 

5/ 22. 1. 1997 The learned counsel for the appikcant 

Shri R. B. jha is present. Mr. D.G. Dastidak, Jr. to 

Mr.Gautam Bose, jeamed counsel appears on behalf 

of the respondents. On perusal of order no. 4 dated 

3.12.1996 of the Hori'ble Court it appea s that W/ 

was to fileby22.1.1997 but the same 	not been 

filed so far. In the circumstances, let the case  be 

placed before the Hoble.Bench for irectjon on 
01 

1I.2.1997.,tT' ff 	 • 

S. ,Sja ) 
Dy.Registrar I/c 

...r.. 



- !r 	 - 	 - ---p.--- 	
'- 	 - 	 - 

j 	 OA_89/96 

6./ 1.2.97. 	 Shri Gautam Bose, the learned counsel for the 

H respondentsravs for fcur weeks time  - 	- 	- 	- 	- 	- -  

written statement. Allowed. Rejoinder, if any, may be 

filed within two weeks thereafter. List it on 4.4.97 

for further direction. 

N.N. Mehrotra) 
Vice_chjjrma 

4.4.97. 	 None for the applicant. 

- 	
Shri Gaótarn. Bose, the counsel for the respondents. 

The learned counsel for the respondents prays for 
-. 

four weeks time to file w/s. Allowed. Rejoinder, if any, 

may be filed within two weeks thereafter. List ip.or-

19.5.97 before the Singj9 Ilember Bench for direcion.-' 

\f' 
- /Gsf. 	 - 	 - - 	(V.N.e-hzotra) 

Vicu-chaixman 

	

19.5.97. 	On the request made by Shri C. Bose, the 
A 

counsel for the respondents, three weeks time F 31nt.ed 

for filing u/s. Rejoinder, if, any, may be filed ilithii.,  

	

i 	3 	 three weeks thereafter. List it on 28.7.97 befbe t 

- 	DIvision Bench fo.r direction. 

	

Qi 	/C 3S/ 	 (v.N. Mehrotra) 

	

- 	* 	
vice-chairman 

9/28.07.1 

S gj 

17 Shri G.Bose, counsel for threspqncents, 

W/s1 has been filed. 1pplicant may file 

rejoinder withink three weeks. 

List on 10,09.1997 for direction, 

\j 
(V . N . Meh rot ra) 
Vice-Chairman 
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10/10.09.97 	Shri J.P.Sharma, counsel for the applicant. 

Rejoinaer has not been f i1eQ so far. he 

learned counsel for the applicant prays for t ime to f i le 

the same. Mlowect three weeks time. 
List for direction alongwith 0.A.No.7W94 

on 4,11,1997. 

S KJ 	 (R jjK,z6'j) 	 (V .. Mehrotra.
?le 	(A) 	 v jce-ciia irman v.o: 	I.•_• 

11.1 4.11.97. 	The matter has not been listed today. Raq4er. 

has not been fil8d so far. Three weeks further tiré is 

allowed for filing rejoinder. List it on 7.118  f 

direction along with GA 379/94. 

fcBs/ - 	 (v.w. (lehrotra) 

Vice-chairman 

1/07I,,01 .98 

,,kc t••' 

JAIJ I 

J 

—-• 

- - 
	22.4.98 

CM 

F- 

.ejoinder not filea so far. Thie weeks 

further time is allowed for the same. Lit on Q5.03 0 1998 

fo:r direction alongwith Q.A.No.379/94. \ 

(V.N.Iehrotra) 
Vice-_haLrman 

Fla 

List on 1.6.98 for heriflg along with M. 

(L. 
(G.NaxaSimh) 	

as 
Member CA) 

Mémber(A) 	• 

II 

- 	
H 

F- 	 I 



Stir!. M. L. Paswan, Registrar Inchge. 
. ... 

Since the Rivision Bench is not aai1h1€ -t 

present, let this,casebe adjourned Sine Die t 11. the 

DivisjQnre11ch isaailable. 

PKL 
M. Le Psan) 
RegLtrar I/C 

r 
20 

22.4.98 

CM 	 List on 1.6.98 for hearing along ih Mh.  

(G.Narasimhani) 	
Mby (. 1 

Member (J) 

21/1.6.98 On the request of the parties list it on 

1st of September, 1998 for hearing along with, .. 

L.R.K.. has•ad  
51<5 mber (A) 	 Vice -Chairrn 	• 



" 	, 9 
./ 

Aj 
22 /3],1O. 98 	Shri J.K. 3harrn, counsel ro the 

5hri 0. 0 orse, cdunssl for th3 resp 

Li3t it on 1O.111993 'Por he' rinq. 

_;. 

MI. 	. 	 (LKSHM 	JHA) 	 (L''R ;K PRA4) 
rlember(J) 	 1ember(.) .• 	

/ 

23/4.8.99 	Sh. J.P.Sharma g  leaed counsel Li the appint, 

None for the respondents. 	' 

In view ot the urgency exjLained. by the 

learned counsel for the applicant list this O1 Eor. 

hearing alongwith CA 379/94 on 23.3.99 witnip 
first four cases. 

ACJ 	 (L.Jw) 	 (L.R.K.PASAD) 
MEF4BER(J) - 	 NEMBEk(A) 

/4 

24/5.10.99 Sh, J.P.$harma, counsel for the a plicant, 
Sb. G.Bose, counsel for the respodent. 

Heard the counsel for the 1parties partly, 
List it as part-heard on 29.10.199 alongwith 
OA 379/9V and MA 284/99 , 

AKJ 	(L. I-IA) 	 (L • R .i4 . 
MEMBER(J) 	 . 	MEr!BER(A) 



H 

Shri. M. L. Paswan, Registrar Inchage. 
.... 

Since the Division Bench is not aai18ble t 

present, let thiscasebe &djourned Sine Die t11 the 

DivisiQi1i[eziich isavailable. 

M. L. pdan) 
PKL 	 Reg.strar I/C , 

20 

22.4.98 

CM 	 List on 1.6.98 for hearing along w5h !' 

(G.Nras1mharn) 
Nernber(J) 

21/1.6.98 On the request of the parties list it on 

1st of September, 1998 for hearing along with A. 	 1 

L.R.K. Jasad ) 	 ( V.N. -irotra ) 
Vice SKS 	 M9mbe r(A) 	 -..haiztna 



r-.- 

0. 37 9/94 

23.11.1999 Shri J.P,harma, counsel for the applicant. 
Shri Gautarn Bose, counsel for the r esponie nts, 

15 

Heard the learn1 counse), for the 

applicant. Arguments not Concluded. List it for 

hearing on 30,11.1999 as part..heard, 

( Lakshmar Jha ) 	 ( 	aasad Member, (J) 	 Member (A) 

4 30,11,1999 ShrI Gautam Bc6e counsel for the responzents. 

On the requcst of the learned counsel for 

the respondents, list it for hearing on 6.12,199 
as part-heard, alongwith O.A. 389/96. 

( Lakshman Jha ) 	 ( L.R,E,Prasad 
Iember (J) 	 Member (A) 

41/6.12,1999 -  Shri R,Sharma, counsel for the applicant, - 

The counsel for theapplicant has Submitted 

written Synopsis of the case today, On the rqties 1  

made on behalf of Shrj. Gautam Bose, Counsel for 
the respondents, who is urell, list it for 1earjng 
on 17, 12.1999 as perthed, 

(LaJc hman Jha ) 	 ( L. K. Pras dd ) ME8, 	 \ Member (J) 	 - 	 Member (A) 

L 
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i7 .1299,hri.p.Sharrna' 	counei for the applicant. 

CM 	 shri G..BO5? 	•• counsel for the respondentS 

rgument$ cpflcle....Jrder5 reserves. 

	

WakShmafl jha) 	
(L.R.I(.Prasad) 

Member (3) 	
M 	r (A) 

I 



0, A. 319/94 

None for the parties. 

On account of resolution in the 
bar today on the sad denise of Shri S. 
Mu]cherjee, advocate, order pronounced 
as per separate sheEt. The O.A. is allowed. 

( Lakshrr4a ) 	( L.R.JcPrasad ) 
Member (J) 	 Member (A) 


